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Original application No, 384 of 1994

Suresh Kumar,s/o Ram Lzl
r/o S.C, Road, Airport
Gate, lzainagar, Bareilly.

Shri Hemraj, s/o Bulaki Ram,
r/o village kunwa Tanda,
Bareilly, eees APplicants

Ver sus

Union of India, through
Secretary, Indian Council
of Agricultural Research,
New Delhi, '

Director, Indian Veterinary
Research Institute(IVRI),
Izat Nagar, Bgreilly,

ALONG 4ITH

Original aApplication No, 383 of 1994

peve Respondents

Harish Chandra, aged about
27 years, s/o Pooran Lal,
r/o Railway Hospital Colony,

Izatnagar, H. Ne., 5/133,
Bareilly. s« Applicant

Versus

Union of India, throuch
Secretary Indian Ccuncil of
Agricultural Research,

New Delhi,

Director, Indian Veterinary
Research Institute (IVRI),
Izatnagar, Bareilly,

Iiil; HQSPOndents

‘QJL contd,../p2
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Original Application No, 607 of 094

‘!.

Prem Singh

S/o ayodhya Prasad, T =
r/o village Ram Nagar Paschimi
Gautia, Post Office Rohelkhand
University, Distt, Bareilly,

Suraj Pal

6/0 Ram Chandra,

r/o village Ram Nagar

Faschimi Gautia, _
Post Office Rohelkhand University,
Dist, Bareilly.

esss. APplicants
Versus

Union of India

through Secretary

Indian Council of Agricultural
Research, New Delhi,

Director,

Indian Veterinary Research Institute,

(Ivali Izatnagar, [ |
BB.I‘Ei 1}’0 L Resmndents

2
Oricinal aApplication No,506 of 1994 5

Daya Ram, aged about 25 years
son of Sunder Llal, r/o village
Naugawa Ghatempur, post and

Teh, Bareilly, Distt. Barellly

Ram Das, aged about 25 years,
s/o Prasadl Lal, r/c village
Ram Nagar, P.C, University,
Dist. Bareilly

Chetram aged about 22 years,
s/o Khyall Ram, village
Kunwa Dauda post,Balipur,

Mohan Lal, aged about 24 years,

son of Khyall Ram, village Kunwa

Dauda post, Balipur, Dist,. -
Bareilly,

Krishna Kumar, aged about 22 years,
s/o Kundan Lai, r/o Mhalla Ram
Nagar, Post, University Bareilly,

Dist. Bareilly.
soes APF

versus
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Unlon of India,

through Secreuar Indian Council
of Agrlculmral Research New
pelhi,

Director, X

Indian VPtErlnary Research Institute
(IVRI)

Izatnaqar,

Bareilly.,

eeoees HEespondents

Originel Application No, 528 of 1994

Bhawan Prakash,

27 years, sj/o Shri Sunder Lal
r/e vill, Naugawan,

Chatampur, Post Madhauli

Mahendre Fal,

20 years, s/o Nand Ram,

r/o Kalara gcst, Maharpura
Dist. Bare:lly.

Ram Bharcse, 20 years,

S/o Netram, 1/0 Ram Nagar
Post University,

Dist,., Bareilly,

vesse APplicants
Versus

Union cof Indisa,
throuch Sﬂcretary Ministry
of agficulture, New Delhi.

Director,

Indian Vbterlnary Research
Institute (IVRI)

Izatnagar,

Bareilly,

sess+e. Respondents

Oricinal application No,526 of 1004

Shyam Singh,

aged about 21 years,

s/0 Ram Bharose Lal

r/o village & Post Sarai Talfi,

Dist, Bareilly, esssn Afplicant

Versus

Union of India,

through Sﬂcretary

Indlan Council of Agricultural
Research, New Delhi, \
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By Advocate shri sShesh Kumar,

aw
4 %
S

Direclor, a‘
Incier Vetera.nary Researdg Institute

(IVRI)
Izatnager,
Eare1115. -
Ce o e HESpondentS

Original Ay lication No, £77 of 1964

Hyrveer Singh

son of Sri Ram Bharcsey Lzl
resident of village and post
Sarai Talll, pistrict Bareilly.

0eo oo Applicant
Versus

Union of Indis,

through Secretary

Indman Council of Agricultural
Research, New Delhl.

Director,

Indian Vet terinary Research Institute
(IVR1), Izetnagar,

Bareilly.

eoess Respondgnts
Oriainal Applicetion No, 362 of 1994

Daya Iiem,

s/c Ban shi Lal,

R/o vill, Kunwa Caunde,
F,C, Balipur,

D:Lst't. Barelily.

Dorilal,

s/o N thu Lal,

r/o vill, Kunwa Daunda
Post, Balipur,

Dist. EarEllly.

«.ses APPlicants

L.

Versus

Union of India, {
through SecrEtary, /
Indiah Council of Agricultural :
Research, New Delhi /
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25 Director,
b Indian Veterinary Research

Institute, (IVR1), Izatnacar,- -

Bareilly.,

oo o REEPOndEntE

By Advocatesshri Rekesh Tewari
and Shri J,N, Tewari.

(9) Oricinal Application No, 882 of 1994

e Tej Pal, son of Sri Prem
Rag:l, resident of Rocpapur
vi 13%3, P.C., Bhadsar, Distt.
Bareilly, ] ssceo Applicant

Versus

i Unicn of Indis, through its
Secretary, Minlstry 0?
Agriculture, New Delhi,

D Indian Veterinary Research
Institute, Izatnacer, Bareilly
through its General Manager.

Se The Central Aviation Research
» Institute, Izatnagar, Bareilly
through its General Manager

os a0 HEspOndEnts

- (10) Oricinal applicstion No, 88C of 1994

: 1. Nahesh Babu son of Ram Bharosey,
'. resident of village Manda, T2hsil
and Distt., Boreilly,

2. Cokaran Lal, son of Shri Kishan
Lal, resident of village Kidauna,
Tehsil Amla, District Bareilly,

A — | = s —.

e Raja fam son of Jalim Singh,
resident of Mohalla Bankey
Chhawani, Distt, Bareilly,

4, Jagdish Prasad, son of Sri Fagir Chand
resident of Chawel ANudia, Tehsil
and Post officeg@Bareilly,

Qb“’j]’ e eepb
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SSIRC NS
O Gopal Ram, son of Shri Bhawan

Ram, ¢/o0 A-860 Rajendra Nagar
| pP.0. Izatnagor, Distt. Bareilly,

€ Nathoo Lzl son of India lal _
- resicent of village Chawad feh51l ano
1 Post office, Barellly. -

| T Ram Kumar, son of Sri Devi Lal,
| resident cf Mohalla Bagh ahmad Ali,
I‘istrict Bareilly,

g, Munish Bgbu son of Sri Bahoranlal
resident of village Hejupur Post

Raejupur, Distt, Bareilly.

0. Kalloo son of Sri Paires resident
of village Kareli, Distt,
| Bareilly,

1C. Dinesh son of Ram Charanlsl,
| resident of Badrai, P,0C. Sardar Nagar,
‘ q Tehsil arla, Bareilly.

11l Ramesh Chand Pandey, son of
Muk ot Behard Lal Fandey,
resident of village Dhania,
P,0. Chathia, Tehsil Bahari,

| Distt, Bareilly,

W esc: APplicants
Versus
1 The Union of India, through "}':
itc Secretery, Minilstry of
Acriculture, New Delhi,

2 The Indian Veterinary Research
Institute, lzatnagar, Bareilly
through its Ceneral iMznager

s e Hespondents

(11) Oricinal Application No, 88)] of 1994
: Le Bhagwan Das, son of Sri Ram Swsaroop

| resident of village Umaisia Saiepur
District Bareilly /

cees ADplicant/

Versus

l. Union of India through
Secretary, Ministry of Agriculture
New De lhi,

| \

S

I —_—
= e R —
. -, - 4 L 1_,"' ] ' \. M e =
; -




Indian Veterinary Research
Institute, Izstnagar, Bareilly,
through its General Mgnager,

= ] - ++s+ Reospondents
Original Arplication No, 879 of 1004

Prakash Chandra

Son of Sri Ham Das Yadav,
Clazs IV employee, Ingian
Veterinary Research Institute,
lzatnagar, Bareilly,

Sanjeev kumar, son of Sri Braj
Nancan Lal, resident of mohalla
I..lrematola P.C. ailab Niger,
District Bar21lly.

=Gan a Prasac, scn of Sri h.anhal:.l
res:.dent of vi llage Ram Macan,
Pacchhim Caunlia, Post uﬂlVEI‘Sl‘ty :
Dﬁstt. Bareilly,

Iiam Pal son of Sri Ganga Prasad,
Class=-1V employee, Indian Vﬂterlnary
Research Instz.tute Izatnager,
E’E}I‘Eilly-

.Prem Shankér Mauriza son of

Sri Rem Prasad resident of villace
‘Ram Nagar Fachchimi Gauntia, P,C,
‘University, Distt, Baren.lly.

cess ADPlicants
Versus

Union of India through its Secre-
tary, Ministry of Agriculiure,
New ISEJ.hi ! .

The Indian Veterinary Research
Institute, Izatnagar, Bareilly
through its General Manager

L Re SPOI'\dEn‘ts

. Original application No, 495 of 1994

~ Mahesh, son of Dwariks Prasad

Suresh Chand, son of Ramesh

\
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3 Dinesh Chanc, son of Bhopati Ram

4., Jaswant Kumer, son of Laturilal *’
5. Babu L&l, scn of Cmttey—ka-J.~———~
Raju, son of hoshan Lal

Mahesh, son of Nibbu Lal

Lallu Singh, son of Malley Ram
Rame sh Chana, scn of Ram Swarug,

C/o Ingian Veterinary Research
Institute, Izatnagar, District

Bareilly.
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eee o mplican ts

By advecates Sri K,C, Singh

Fom B w

and Sri Dhananijay Singh

Versus
s The Unicn of India, throth its
Secretary .r.gxlculture Ninlstry
Of India,
| 2 The lndian Veterinary Research Institute,
lzatnaoar Barelilly through its uenﬂral
lianacger
) : . : ;
i 3o Officer-in-charge, Indian Veterinary
{ Research Institute, Izatnager,
- Bareilly,
i eess ReSpondents

By Adwocates Sri Rakesh Tewari

} and Sri J,N, Tewari,
{ | (14 ) Original Application No, 1612 of 1003
1% Om Frakash, son of shri Lalji

Prasad, r/o village-Nevada,
Imamabad Poqt-Cryoladlya

dlstr:u;:t Bareilly, ;
o8 ®a App if

Versus s

; 1. Union of India through
| Secretary Indian Council of
| ricultural Research, Ministry
| of Agriculture, Government of
| India, Krishi Bhawan, New Delhi.

\Qg‘é\’ 10
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2. Director, Indian Veterinary
Research Institute, Izatnagar,
Bareilly.

LB N RE‘ l'l&-?ﬂ't
L™ o -

(15) Origingl Application No. 1564 of 1993

Netram, r/o village Choti Vihar
Post- izatnagar, District Bareiily.

2. Yusuf Khan, s/o Shri Munshi Rbhan
R/o village Gaunlia Deda-peer, Post
Halderpur, District Gareilly,

3e shri Chatrapal, s/o Netram, R/o
village Choti Vihar Post-Dedapeer
District Bgareilly,

”
E
. l Lle Shri Ramesh Chandra Maurya, s/o
%
¢
E

t 4, Mustar Khan, séﬂ Mahboch Khan
{ R/o village Kohani, Post Kesarpur,
- District Bareilly,
] sess Applicants
| Versus
1o Union of India through Secretary,

Indian Council of Agriculturcl
Research, Ministry of Agriculture
Covernment of India, Krishi Bhawan,
New: De lhi-

' 4 3% Director, Incian Veterinary Research
Institute lzatnagar, Bareilly,

eseo REspondents
(16) Origihpl Application No, 883 of 1cg4

1A Virendra Kumar NMaurya, son of
Sri Kesari Lal, resident of
village Bihar Khurd, P,O,
Izatnagar, District Bareilly

— I e e e |

s 2% Lalta Prasad, son of Sri Durca
Prasad, r/o village & P,O,
Sanekpur, District Bareilly,

! 3. Medan Lzl, son of Sri Mewa Lal,
‘ resident of villege Budha, P,O,
Bilwa, District Bareilly,
es e Applicants

Versus

' \
: QEQL oo P1O
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Union of India, through the
Secretary, Indian Council of
Agricultural Research, New Delhi, *

The Director,
Indian Veterinaery Research
Institute, Izatnagar, Bareilly(U.P.)

oo o0 RESPOndents

—

Opiginal Applicaticn No, 728 of 1994

Krishan Pal, son of Govina Ram

working as casuel worker in :

Indian Veterinary Research Institute
Izatnagar, Bareilly, r/o Chhoti

Bihar Khurd Post Izetnagar,

Bareilly, eses Applicant

Versus
Union of India through the

Secretary 1,C.A.R Kricshi
Bhawan, New Delhi,

Director,
Indian Veterinary Research
Institute, lzatnagar, Bareilly

eess Respondents

Original application No, 725 of 1994

Khemchand, s/o Sri Netram

working as casual labour in I,V.R.I
Izatnagar Bareilly, r/o villege
Chhoti Bihar Fost izatnagar, Bareilly

sevoe Applicent
Versus

Union of India through 1'
Secretary, Indian Council of {
Agricultural Re search '
Krishi Bhawan, New De.'l.hi.

Director, -
Indian Veterinary Research
Institute, Izatnagar, Bareilly,

eeass Rﬂ&pU

\
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Original Application No, 885 of 1994

Mool Chand, s/o Durga Prasad

r/o v111§g Bihar-Khurd, P,O.

lzatnagar, District Balellly,

mrkmc as casual labour in
I1.V.R.1, Izatnagar,

le

2e

Le

2o

3.

seeso Applicant
Versus
Unicn of Inaia through *
Secretary, Indian Councli of
Agrlcultural Re search, New
Delhi,
Director
Indien Veterinary Hes2érch
Institute, Izotnagor, Bareilly,
eses. Respondenis

Original application No, 886 of 1994

Raja Ram, s/o Lalji(Jatav SC)
rn/o villaoe Newada Imamabad P,U.
Kaladia, district Bareilly,

Jagdish Chandra, s/o Lochan Lal
(Jatav sC), r/o vllla e Jaferpur
P,C, Bhajipur, DlJtrlct Bareilly.

Argan Lal, s/o Chheda Lal(Jatav SC)
R/o village Milak alinagar P.O.
Maujipur, district Bareilly,

Serwer Khan, s/o Akbar Khan

R/o Tarai Gavtia P,0. Faridpur
Cistrict Bareilly,

«sss Applicants

By advocate Sri M,A., Siddigui

Versus

The Union of India theough the
Secretary, Indian “ouncil of Agri-
cultural Research, New Delhi,

The Dl"ECtDr
Indian vbterlner{ ne search Institute
lzatnagar, Bareilly,

esse+ espondents

By Advocates Sri Rakesh Tewari
and Sri J,N, Tewari,
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Urigingl Application No, 717 of 1904

asm Autar Maurya, s/o Pyare Lal

r/o villgoe-Manehera, post office ¥ :
Bhojipur, Distt, Bareilly, = > =

cese Applicant
Versus

Union of India through ‘
Director General Indian COungll'
of agricultural Research, Krishi
Bhawan, New Delhi,

Director, Indian Veterinary
nese grch Institute, Izatnagar,
Bareilly,

Prebhari Farm Adhikari, Indian
Veterinary Research Inslitute
izetnagar, Bereilly.

se0s RHespondents

Original Application No, 8¢C of 1994

Hori Lal, s/o Puran Lal r/c
Gokulpur, post office Sahoda
Tehsil Neerganj, District

Bareilly, esss APplicant

: versus >

Union of India through Director
General, Indian Council of
Agricultural Research, Krichi
Bhawan, New Delhi,

Director, Indian Veterinary Résearch
Institute, Izatnagar, District
Bareilly,

Prabhari Adhikeri(Farm), Indian
Veterinary Research Institute
Izatnagar, Bareilly,

eoes REesponden

Original Application No, 707 of 1694

Mool Chand, s/o Nathoo Lal
r/o Jafarpur, Tehsil Sadar
District Bareilly, -

s eone AbDlicas

) Versus
Union of India through Director,
General, Indian Council of

Agricultural Research, Krishi
Bhawan, New Delhi,




ShTHRN] iR 2o

2. Director Indian Veterinary Research
L2 ' Institute, Izatnagar, Bareilly,

-
E

3e Prabhari Farm Adhikari, Indian
Veterinary Research Institute
Izatnagar, Bareilly,

esss RESPONdENts

-

(24 ) Original Application No, 467 of j9c4

le Chet Ram, s/o Sri Summeri,
r/o Vlllage Doswal, post
Cf{ice Sethal, District
Bareilly.

t e W

W 2. Hari Shanker s/o Shri Sheo Lal
' ; r/o village Umarsiays, post Umarsiaya
District gare:. lly.

esce Mﬁplicantﬁ

Ver sus

o S —— -
L™ h__‘_ -

L 3 13 Union of India through

] Director General Indian
: Council of ngricultural
Research, Krishi Ehawan,

o’ e

[

* New Delhi,
2, Director, Indian Véterinary
;%‘ Research Institute, Izatnagar
Bareilly,
3. Prabhari Farm Adhikari, Indian

Veterinery Research Institute
Izatnagar, Bareilly,

+ses Respondents
(25) Original Application No,908 of 1994

. Rem Bhajan, son of Shri Budh
sen, r/o vlllage Khalilpur
C.B. Ganj, District Eareiliy

L]
T — g A A e i | i . ¢

By advocate Shri P,K, Kashyap «ess Applicant
Versus
1. Union of India through Agrigu-

lture Secretery, Minlstry of
iculture, Government of
India Krishl Bhawan, MNew Lelhi,

| \
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-““ t.s Sri R
J_*E N Tewar

"* ﬁ"‘. inal

"irandra F
/b villag
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....
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r‘Ind.‘Lan Cou

: n-JNew Delhi.

2 e

*‘Tha Dire ct

= Research .
'w» areilly,

T- ht'l- 1'
T e AIhe Farm )

2 l‘ dim Vet
e a'tnagar

arch
Bareilly

.+ RA@spondents

P

«. Applicants

lculture

L B

nager

titute

.+ Respondents




; 2 The Director,
» g Indian Veterinary Research Institule
- ' (I,V.R.1), Izatnagar, Bareilly(U.P,)
~- 243122,

3 Shri K,C, Srivastava

Technical Officer,
Engineering Section,

Indian Veterinary Research
Institutetl.v.a.l) izatnagar,
Bareilly (U.F.) 243122,

a0 Incharge Instrumentation
Section, Indian Veterinary Research
! Institute (I.V.R.I), izatnagar, Bareilly
(U.P, )243122,
voee R@sSpONndents

By advocates Sri Rakesh Tewari

gnd Sri J,N, Tewari,

Shastri Nagar, House No, 20-A
Post Izatnagar, Bareilly,

| (26) Oricinal application No,595 of 1994
“ lo Virendra Pal, son of Sri Hukam
r/o villasge Chhoti Bihar, post
i office Izatnagar, Bareiliy.
! r 2. Dayal Singh Eisth, son of
: Sri Harak Singh, resident of
|

sees Applicants

Versus

F il Union of India, through Secretary
Indian Council of Research Agriculture
New Delhi,

s The Dire ctor, Indian Veterinary
Research lns{itution, Izatn agar

.
i e

3. The Farm Manager/Line Stock Manager
Indian Veterinary Research Institute
Izatnagar, Bareilly,

— g —-— ‘

I \ ess+ RESpondents

g,b\,
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Oricinal Aprli. ation No, G2 of jc94

Lala Ram, ag:d about 22 v .ars
Son of Late Shri Dambar Lal,
r/o v:Lllag.- Agrash, Post of{ice
Agrach, District Bareilly,

[ N APPliCant
Versus

Unicn of India, throuch
Secretary, Indian Council of
Research Agriculture Research
New Delhi,

The Directoer

; !
Indien Veterinary HRecsearch
Institution, Izatnagar,

U.P, Bareilly,

The Farm Manager (Hor ticulture )
Farm Section, Indisn Vete rinary
Research Institute, Izatnacar
BaIEilly.

e0ce HRESPONdents

Original Application No, i¢ of 1994

Puttu Lal son of Megh Nath
Uman son of Maghan Lsl
Omkar son of Chhotey Lal

All residents of village Paharganj,
Post Bihar Kalan, Izatnagar,

Bareilly,
es». Applicants

Versus

Union of Indie, through
Secretary, (Indian Council of

Agricultural Research,
New Dglhi{

The Indian Veterinary Research
Institute, Izatnagar, Bareilly

A

W s
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G
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$ige 16 s

The Farm Manager(Farm Szction) h l |
Incian Veterinary Rcsearch
Institute, Izatnagar, Bareilly,

.... Respondents ° Fi

Originel Applicetion Nu,£45 of oG4 |

Hari N_dan son of Shri Edri |
Lal, resident of village Gauties |
Ram Nager, District Bereilly, |

Sita riam, son of N%rain Des,
r/o village Wakar Nager,
Sundéresi Post Collectorcanj,
Bareilly,

Surej Pal son of Shri Lakhi

recident of village Wakar

Nagar Suncarasi, Fost Collector '
Gal'lj, Edr‘-"j-ll}’t

Jamuna Frasad son of Shri Jwala
Prasad, resident of village/Post ‘
office Bareon, District Bareilly, ! 4

Rajendré Pal son of Shri Hira :

Lal resident of village Dharupur 5 ‘
Post office Mohanpur '(T]hiria

Districli Bareilly

Dhan Pal son of Shri Ram Chandra
resident of village Ppharganj
Post office Bihar Kala, E_reilly,

seee APrplicants

Versus

Union of India, through Secretary
Indian Council of Agriculture
Research New De lhi,

The Director
Indian Veterinary Research Ipstitutian ,
lzatnagar, Bgreilly 2

The Farm Manager/Live Stock Manager
Indian Veterinary Research Il,sti-
tution, Izatnagar, Bareilly,

r
:
ot

\ »+s: Respondents
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=

Oriainel applicetion No, 1190 of 1G94

Pratap Singh son of Sri Pocran
Lal

Inderjeet son of Sri Jamune

Fratap Singh son of Shri Ram
Prasad.,
al)l applicants are résideny cf

villzgc Ham Nagar West Gaut?la
Post Of fice University Egrellly

District Bareilly,

cese APRlicants

Vercsus

Union of India through
Secretary, Indian Council of
Rese arch Agriculture Research
New Delhi,

The Director
Indian Veterilnary Research Insti-
tution, Izetnagar 48, Eareilly.

The Farm Nangger(Farm Section)
Indian Veterinary Research
Instituie, Izatnagar, 48 Egreilly,

«see HESPONGENLS

Originel application Mo.64 of 1994

Jacan Lal socn of Shri Ram
Prasad, resident of wvillage
Dhanuwa, Post Uffice Chathiya
District Bareilly, at present
C/o Daya Ram, village Raipur
Chauchury, Post office Izatnager
District Bareilly, U,P,

LB B

By Advocate shri I.M, Kushwaha

1.

2

Versus

Union of India through Secretary
Indian Council of Research
Agliculture Research New Delhi

The Director

Indian Veterinary Research
Institute, lzatnagar, U.P,
Bareilly,

Arplicant

3 —y
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The Farp Manager (Horticulture)
Farm Section, Indian Veterinary
Research Institute, Izatnagar &
U.P. Bareilly. : .

-

e r 8 g He SPUndEﬁtS

By advocates Shri Rakesh Teward
and Shri J.N, Tewsri,

L.

2

3o
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1.

26

3.

Original Application No, 1810 of ]992

Tata Rem son of Sri Bala Ram
resident of village and Post
Of fice Tehiya, Bareilly,

LA B Applicant
Versus

Union of India,
Ministry of Agriculture,
through Secretary, New Delhil

The Director,

Indian Veterinary Resecrch
Institute, Izatnagar,
BarEillY °

Sri A.K. Singh,
Assistant Administrative Officer,

Indian Veterinary Research W
Institute, Ilzatnagar, Bareilly,

e sees Respondentis
Original application No, 1812 of 1662

Vijaipal son of Shri Ram Lzl
Care of Shri Harshpal Singh
resident ¢f House No, 341/3,
Aves Vikas Rajendra Nager,
Bareilly.

osesAPplicant

Versus

Unicn of Indie,

Ministry of Agriculture
through Secretary, New De 1hi

The Director
Indian Veterinary Research Insti-
tute, Izatnsgar, Bareilly,

Assistant Administrative
Of ficer, Indian Veterinary
Research Institute,
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Izatnagar, Bareilly

tes o Re Sponden ts

Original application No, ©27 of 19G4

1. Hari Om Lodhi s/o Shri Tikka
Ram, resident of village
W akarnaga" Sundarasi, Post
Office C,B.Ganj, qutrlct
BarEIllY|

By advocate Shri K,A, msarl

Versus

1e Union of India through Secretary
A?J icultural Ministry, Government
India, Krishi Bhawan, New Delhi,

2e The Director
Central Avian Research Institute
iIVRI) Campus, Izatnager, F.O.
zatnagar, District Bareilly.

3. The Mministrative Officer
Central avian Research Institute
(IVRI) Campus, Izatnager, P.C,
Izatnzgar, District Bareilly,

4, The Of ficer-in-charge
Eng 1neer1nc- anc Ms mtenance Section
Central Avian Research Institute

IVRI Campus, Izatnagar P.U. Izatnagar '

DiStI'iCt Barei 11?’ o

1‘

ecso Applicant

s ee® RESpondEI'l'ts

By Advocate Shri Rgkesh Tewari
and Shri J,N, Tewari,

OR DER (Reserved)
JUSTICE B,C. SAKSENA

Thic bunch of cases have been filogd Ly ithe

Cesual labourers of the Indian Veterinery Research Ins_titute]

(for short I.V.R.1,), Izat Nagar, Bareilly., The claim of i

.o .p_?"f'
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the applicant is that they have worked in the T VieRe 1%
over a long spell cof years, thouch for intermittent

periods and not continuously, They claim that¥they are

—entitled to regularisation and also toc-be paid wages
equal Lo the emoluments which are paid to the regular
employee of the I,V.R.l, since they sllege that they are
discharging similar nature of duties and responsibilities

s the regular staff working on identical posts.

2% v.A. No. 384/94 is being tireiated as the
leading case and since all the O,As brcadly involve the
same questions of {acts and law, they are being disposed
of by a comron judgment, The common juogment will cover
all the U.As.

3. vie do not propose tc indicate the facts of
each O,A but propose to deal with the questions of law

arising kroadly in all the cases.

4. wWwe have heard the learned counszls for
the parties. =y
5 The applicantis claim that they have bzen

engaged on daily wages &nd have been c¢iven work from
time to itime but no zppoiniment letter was issued in
support of ihe working days of each of the applicent.
They alleged that certificates have been issued and they
were produced at the time of hearing if ihe Tribunal
would require, -
Bt s The applicants based their claim for ~ fi

regulsrisation on a circular letter incorporating t

provisions of 2 Office Memorandams issued by the ' |
|

of Home Affairs dat€d 2,12.66 read with Office Memor/dum
dated 9.8.61, copy of this haos been filed as Annexur =l

to the leading O.A. This circular letter interalis

\QF}\. D2
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provides thst casual lsbourers in Class Iv posts borne

on the regular Establishment which are required 10 be :"
s fillsd by direct recruitment will be made subject to certein }

conditions enumerated therein.,—The—conditions interalie,

are that no casual labourer not registered with the Employ-

meni Exchance should be sppointed to posts borne on the
regular esteblishment, the casual labourers appointed

thrcuch Employment Exchange and possessing experience ‘|

minimum Of Z yeers corvice as casual labourers in the ‘
|

oifice/esitablishment to which they are sc gppointed will

be eligible for appointment tc posts on the regular estsbli- i ;
shment in that oifice/establishment without any further
rdference to th: Employmeni Exchange. It was also provided |f.

that the cesuel labourer who has puﬁ in etleast 24C deys of
cervice as casual lsbourer (including broken perioc of ﬁ

service ) during each of th2 2 years of service will be

g .

entitled to the benefit cf classes (b) and (c) of the said

B

U.M. For the purposes of absorgtion in r&gular establish-

ments, casucl labourers\it v.a8s diiected should be allowed

!

o

to deduct from thelr actual age ¥ p=2riod spent by them as
casual labourers and if after geducting this period, they
are within the maximum age limitl they should ke cinsiderad B
eligible in respect oif maximum age. It was also provicded

that the broken period of service which may be taken into

daccount for the purpcses of age relaxaticn for appointment
in regulaer establishment should not be more than six monihs

at one stretch of such service,

|

7 The applicants also allegea that ithey are

|
| li.
i

discharging similar nature of duties by the regular employee.

\
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Se In the counter affidavit, the details with

regard to number of workinc days of each of the applicants

in the concerned 0.As have been shown throuch & chsrt. The

said chart gues to show that mome of the applicants has

e — i, W M T T

put in 240 cdays of continuous service in two consecutive |

years. IThe stand 0f the respondente is thal for purpcses

-

of regulsrisetion of ihe casuel labourers and which are QE?&
h.

being implemented are contained in Office Mmorandum

dated 13.10U.83 issucd by the Minisiry of Home Affairs,
Depertment cf Personnel end Aominictiraiive Heforms a&as

also a circular dated 26,3.84 issued by the Indian Council 3

of Agricultural Research, copy of the sam® has been anne=-

l xed as CA-1 and CA-2 to the counter affidsvit in the
leading case.
G, The respouncents have slso annexed copy of
circulcer lette:r dated 19.9.90 i1ssued by the Indian Council
of Agricultural Research. Through the said circular it
hes been indicaled that since all the Institutes under
which have large farms,  area, casual labourers are reqguired
to be employad during season to do work c¢f seasonel nature,
being requiied it was stressed thet objective norms with
regard to the strength of lsbour per acre during crop
- season be developed. It was also provided that employment
of coniract labour as far as possible for the agricultural
farms 0f the Institutes may also be explored. These dire-
ctions were given by the Einance division of the Indian
Council of Agricultural Research. The respondents in thefr
. counter have indicsted that the applicants and similerly
other casual labourers were engaced from time to time to
do casual nature of duties, the casual labourers are thus
engaged for specific work in specific period from time to

time . and as and when the specific work for whirh “‘er- gre

‘-:T‘i:“—z__-nm?£§3
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-of work snd responsibilities-as are discharged by
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engaged ic over their scrvices sutomstically come 1

end., The respondents have 2lso denied thal the ag;

or other seasonal casual labourers discharge the s

!

i@
-
1

staff, It is alleged that the nature of work aﬁ%;ﬁi
of the two cstegories is different Epd therefore, the . clainm
for 'Egual pay for Equal work' is uﬁfounded and untenable.

It has been indicsted that none ¢f the applicanis are %
vworking against sny permanent post nor thcre are vacancies |

and thez spplicants have also not qualified for regularisa-

tion in the light c¢f the provis.cns cf the Of fice Memcrandup
and circular letier Annexure CA-i and CA=2. \

1C. In the rejoinder affidevit virtually the N |

avermen=s made in the U.A have been reiterated. Cn behalf

% e
e .

of the gpplicents it was urged that since they have worked  §
for @%ﬁ intermittent period over = number of yeers, they

zre entitled to be considered for regulerisaticn., The

vatious Office emcrandams of the !‘dinis'tr‘y' cf Home Affairs

filed as Annexure 1 to the U.A provides that casual labcurers
who have put in atleast 24( deys of service as casual

labourers(including broken pericd of service )during each
of the 2 years cf service would beg??}§§19d to the benefit ‘
of clauses(b) and (c ) of the saidﬁﬁsﬂorandum- Cl.(b) &(c)
provices that cesual laboursrs appointed throuch Employment
Exchange and pOss&asing experlence of 2 years service as
casual labourers in the office/establishment to which they

are so appointad will be eligible for eppointment to posts

on the regular establishment in that cffice/establishment

- —
r—— S

without any further reference to the Emplcocyment Exchange.

In the facts of the present case, ncne of the applicants |

e i i — Yy S

qualify for appointment ageinst the regular post in the

\QB‘\" o2
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Uffice /festeblishments ¢f the responcents, ‘#'

11,- The respondents in their counter efficavit

-

have referred tc Amnexure CA L and CM.%& There is slight 3 g
il

distinction in the provisions contained in the aforesaid

14
two orgsers viz the circuler letlers of eerlier date filed

s Annexure 1 to the C.A. 7The difference lies in the fact

thet by the former circulers 24C oeys conlinuous service

in 2 consccutive yeers is provided whereas, though 24C

deys of service is provided including broken period of

service but the 2 yeers period is to be computed according

to the szid circuler from the date of their recgistration *ﬂ
in the Employment Exchange. The agplicants do not qualify i""ﬁ
for being consicdered for regulcrisation under the provisions |
of Annexure CAl and CA2 thet since none of them have put ‘-‘
in 24C days of ccntinucus service in 2 cunsecutive years, 5
i2, il was next urged on behalf of the ;ablicant Jﬂ%
thet the respondents have manouvered and have not permiticsd [
eany of the applicants to complete 24C days of continuous

service 1in 2 consecutive years. This alleged action of the 0

respondents is stated to be arbitrary and capricious. g3
e g . 2 3
19, A similar t\fontent;an vas consideted by a =0
%

Bench of which I was a Member., By the said decision which 7
#as rendered on 12,12,94, 2 C.As grouped together have Le

been decided by a common judgment, The leading O.A was

C.A. 1336 cf 1993 'Munna Lal and Ors Vs. Union of Indie &
Crs., We had held in the said decision that on the materisl '
on record we are in no position t¢ adjudicate the plea of rrd, }
arbitrariness and discriminetion, The same situatiion \
obtains in these U.As alsc, The nature cf the appointment

cf the applicants coes to show that it is as seasonal

\
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casual labourers, their engasgement was on season jﬂ
to cope up with the extra work loszd which arises * } %ﬁ
intermittent period and as soun as the work fo:- ﬁ*
e i I il - & j
" which they are engaged over,their services come !33
| b
l .

automatically. The respondents have stated thaihhe&aLJg"
in view the work load and the exigencies they have taken
cere tc ensure that engegement 1s made snd work is
provided as fer as possible tc the casual labourers cn

the basis of number of days put in by tlhem.

14, At the Ber the leegrned counsel for the
respondents categoriczslly stated bzfcre us that the resPO:\!.

ndents are nol engaging any fresh hands as casual labourEﬁgl

end has resclved nct tc engage any fresh hanﬁs till after
r8gulsrisation of all the casual labourers who have worked
with them from the initial pericd cof inception of the .
Instityte till date.

which
15, In our decision in C.A l336/93ﬂ§Q£:§5 alsc
io N

by casual labourers of the I,V.R.l. and C.A.R.I, We have
held that ordinarily in ceses of eppointments on caily
wage basis whether break in service can be said to be
eartificial or not depends upon the fects znd circumstances
of each individual case and is required to be decided on
the basis of evidence adduced and materials placed by the
parties, Such questions of facts ere normally not capable
of beinc decided on ihe basis of affidavit evidence only.

16, The learned counsel for the applicants in

the various U.As have cifed various decisions which may be

.noted ;

(i) 1988 §.C 517'U.P. Income Tax Deptt
Contingent Pcid staff Welfare Associa :
tion Vs, Union of India and Ors

\
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(ii) 1993 S.C 188'Union of India and QritVS.
Basant Lzl and Crs, |
(iii) 991 S.C 1117 The Scheduled Csste and Weaker

Section Welfare Associ.tion and another Vs,

Stete of Karnataka.
(iv) 1¢6C(2) U.P.L.B.E.C 1174 and also et pagel347.

17. By ¥he first decision'U.F. Income Tax Department
(Supra ), a writ petition under Art. 32 of the Constitution

~gs decided, By the said decision the Supreme Court direct-

ed the responcents to prepare a scheme on retionsl basis for
absorbing such emgloyees who have been working continuously
for more than one year.

18, In the second decision in Union of Indla and Ors
Vs, Fzesant Lal (Supra), it was held that there was no material
to indicete thet the respondents therein were employed on
project work., It was provided that on completing 12C days
they are entitled to get salary as t@mporary emplﬁyees,
That ogecision was based on the provisions laid down in
Chapter XXIII of the Incien .iailways Establishment Manual.
No analogouus provision has been pointed out to govern the
cenditions of service of the applicants in the C.As under
decision, The saia decision, therefcrey cannot be used

to any advantage by the applicants.

19, The la&t/ﬁggisions-were cired to support the
submission that the respondents being instrumentalities

of the state ,their action should be informed by reason end
resort to'hire &nd fire 'policy wculd be arbitrsry. Ve do
not think it necessary to analyse the various decisions

cited on behalf of the agplicants,

\
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2. on the question of reguletissticn es <€

kaown, the Hon'ble Supreme Court has in the esrliest
oecisions hac taken the wview thet the cesuel déi;y—emy%ﬁvee
é1c eniiiled to bc renularised after hzving pu@lin six o
monthe ef scrvice, In some leter decisicns ihe sorvice of
sne yeer vw.cs considerec necessary for being regulériseo.
in scr cthsr subseyueni cdeclsitns insticad 01 directing
regularisetion the suthcoritics were reyuiiec tc orsw up &
scheme for regularisation. The Hon'ble Supreme Court in
somz leter decisions tock the view, the 3 years seryice
ignoring artificial break fcr shori periods in ithe circﬁﬁ-;
stences of those cases wes held sufficient for regularissti
on ¢nd provided that the regulsrisstion be mede in phases
in accordance with the length c¢f s€rvice,
21 The Hon'ble Supreme Court in some oOther
cesses findinc ithat the claim for egucl weges %t par with the
reguler employees anc for regulerisation involwved disputed
question of fect and needed investicetion remitted the
matter to some ncminated ccurt cr Tribunel or expert body to
exemine the contenticns reised in the petition bafore it as
also the stand taken by the respondents on all issues after
providing full cpportunity to the parties of hearing inclu-
ding leading of evidence oral and dccumentary required state
Tribunal or body to make & report tc the Registrar of the
Hen'ble Supreme Court within a time framel, After the

L)
receipt of such a report the Supreme Court considered the
recomnendation and passed necessary orders, In this regerd,

. - v .
reference may be mede o the case of 'Bhdawati Prasad Vs.

Delhi State Nineral Development Corporatiocn',

\
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22, Somez oth r decisions on the guestion of

regulorisation deserve to be noted; since th%are the

.recent and subsequent decisions, In the case of 'Delhi

-

Development Herticultural Employses Union Vs, D2lhi Admini-
stration Delhi and Ors, r@ported in A.I.,R 1992 S$.C-79, a two
Judce Bench was pl%f%d to make certain relevant observation.
It was cbserved in the said judgment ;=
" this couniry hes so far not found
it feasible tc incorporate the right
to livelihoogd as a Fundamental right
in the Constituticn, This is becaucse
the country has s¢ far not attained the
capacity to guarentee it, and not because
it cunsiders it eny ihe less Fundamental
to life, Advisedly, therefore, it has
been placed in the Chagpter of Directive
Principles, Art., 41 of which enﬂyins
upon the State to meke effectiuéfprcvision
for securing the same within the limit of
its economic cagccity and develcpment,
Thus even while giving direction to the
State to ensure the right to work the
Constitution maekers thought it prudent

not to do so without qualifying it,*

23, The other relevant chservation in the said
judgment is " for regularisation there must be regul:r
and permanent post or il must be established

that slthough the work is of a regular or

\ n
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permanent nature, the device of appointing and P
keeping the workers on ad hoc or temporary postc * ; *Ii,
nes been resorted to,; to d;ny them the legitima r
.and legible benefit of permanent employee, fIn . fég |

same jucgment, the Hor'ble Supreme Court was pleased

to note an equally injurious effect of indiscriminate
regulaergsation it hgs been noted:
W *@Qgﬁfiﬁy of the agencies have stopped
un&Zrtaking casual or temporary works
though they are urgent and essengjfﬁ

for fear that if those who hav&/emplayed

on such works are required to be continued

for24U or more days have to be absorbed as

regulzr employees slthough the works are
time bound and there is no need of the
workmen beyond the completion of the work
.4 undertaken., The public inter@st are thas
jeoparadised on both.counts, "
24, The other decision which needs to be noted
is the decision in the case of State of Haryané and Lrs Vs,
': Pi~ara Singh end Ors, A.I.R 1692 S.C 213C, In the said case
in peragraph 23, the Supreme Court made the {cllowing

observation:-

" while giving any direction for regula-

i

risstion of ad hoc, temporary, daily-wagers
eic the court must act with due carée and
caution, It must first ascertain the
relevant facts and must Se cognizant of %
the severcl situations and eventuelities

that may arise on account of such dire-

3 - -l

ctions., A practical and pragmatic view
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has to be taken inasmuﬁh as every such direction
not only tells upon the public excheqmﬁ?but

&lso hes the effecl of increasing the cadre

strength of a particular service, class or
category."
25% In the said cese it was held that the
High court has acted rather hastéiy bn directing wholesome
regularisation of all such persons who have put in one
year's service and that too unconditional, In paragraph
1C of the said decision, it was observed:-
" Ordinarily speaking, the crestion end
a?olition of & post is & prerogative of
the executive, It 1is the executive again
thet lays down the conditions of service
subject ofcourse tc a law made by the
appropriate legislature, This powar to
prescribe the conditions of service canjL
be exercised elther by making the rules
undear the provisc to Art, 3C9 of the Consti-
tution or(in the absence of such rules) by
issuing rules/instructions and exercise of
its executive powers, The court comes into
picture only to ensure observance of Fundamental
right, statutory provisions, rules and other
instructions if any, governing the conditions

of service,"

26, Another decision of the Hon'ble Supreme
Court which needs to be noted is a decision by a three
Judge Bench in the State of Punjsb and another Vs,
Surendra Kumar and others reported in 1991 iv S.B.L.T(L)

163. The entire judgment of the High court readsthus:-

.
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" on the facts and circumstences of the . |

case, we are of the opinion that the just

end fair order shoula be that the petitioners.

who have been appoinied part-time basis should 1

==

be contlinued until the government mekes regular

appoiniments on the recommendstions of the

Fublic Service Commission., M anwhile, the

_petitioners will get their salary for the

period of vocation," = hois
27 & perusal of the said decision/that
it was urced by the learned counsél for the respondents
therein that the order of the High court can be sustained
on the basls that the Supremz Court has issued directions
for sbsorption of the temporary or ad hoc Covi. sarvantis
on parmanent basis in several cases. 1t was acgued before
the Supreme Court that if this could be done by the Supreme
Court without assigning any reason, it should be opened
to the High court as well to allow the writ petition in
cimilsr terms. The Supreme Court expressed its inability
1o agree.It thereaftér proceeded to point out the distinct-
ion between the jurisdiction of the High Court and the
distinction between ihe pow8r conferred on the Supreme

court under Article 142, Iy was held that Art. 142

empoviers the Supreme court to make such orders as may be

' necessary;

"for doing complete justice in any case
or mettier gending before it." which
authority the High court does not enjoy.

It was 6bserved that ;-

\ v+ p32
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" the jurisdiction of the High court while ﬁt-

dealing with a writ petition, is circum-

scribed by the 1limitation-eiscussed and’ ¥
declared by the judicial decisions and it
cennot transgress the limits on the hasis

@f whims or subjective sense of justice

varying from Judge to Jucge."

28, In Sendeep Kumer Vs, St:te of U.P., reported

in 1692 S.C 713, the Supreme Court held:-
" From the facts placed befors us, it appears

that ihe scheme under which the petitiorers

are working is of a very specific natwe,

There is no permenent need for the work and

since it is e project for & particular purpose,

it wil! not be possible to direct that the

petitioners may be regularised in service,™. 3l |

29, The Supreme cocurt agein reitersted its
aforementioned view in 'Kernataka State Private College
Stop Gap lecturers reported in J.I. 1992(1) S.C 373,

3Us As noted hereinabove, one of the pleasraised
on behalf of the applicasnts was that th2 respondents have
not permitted the applicants tc complete the eligibility

leid down in aAannexure CAL and CA2, The Supreme Court in

'Plara Singh's case (Supra) has made a very relevant | ?

observation;:- |
" This i1s not a case, we must reiterate, where

the Govt. has failed to tiake aﬁy step for

regularisation of their ad hoc employces

el

working over the yeers. Every few years they :

——

have been issuing orders providing for |
N - sP33




regularisation, In such a case, there is -
> no occasion for the court to issue &any dire- '
cticns for regularisation cf such employees

more particularly when none of the conditions

: piescribed in the said orders can be said to |
be either unreasonable, arbitrary or diccrie. é
minatory, The court cennot obviously help |
those who cannot get regularised under these

oi.cders for their failure to satisfy the

decleration ¢f indulgence 1is no part of our

1
condition prescribed therein, Issuing gemeral : J
\

jurisdiction, In case of such persons, we can

only observe that it is for the respective 3
Govts tc consider the feasibility of giving

them appropriete relief, particularly in 1
cases whare persons have besen continuing over

a long numker of years, and werc eligible and
qualified on their daste of ad hoc appoihtment
and further whose recorc of service is sétisfa-~

ctory."

3l. In the light of the discussion hereinabove, ,

since we do not find that the provisions contained in

i, T — e - s

Annexuie CA 1l and CAZ can be seid to ke either unreasonable,

= e P ———

arbitrary or discximinaﬁcry, the provisions of the said
annexures must be allowed to govern the question of regula-
risation oi the casual lcbourers of the Institules in
question including the applicants in these U.As.

3Ze A recent decision cited by the learned

R e B ——

counsel for the respondents may alsc be noted. The said

decision is by the Apex court in 'Madhyamik Shiksha Parishad

Vs. Anil Kumar, reported in 1994 L.I.C 1197, A p-rusal of

\ 1S 34
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the decision shows thet the respondents theret&tﬁed been

engaged in the ycar 1986 by th% appellant for the work of

picparing certificates to-be icsued to the successful
ccndicdates ¢t the examination conducted by it, The 2spo-
~denls werc being paid kastly st the rate of K,20/- for
L0 certificates, There was a backlug of ceriificatec

10 be clearec and ihe 1cspond:nts werc enceged to clear
that backlog on payment of ed=-guantum. The backlog hekWing
Leen clearcd, the services of the respondenis were nct
eoniirued, the respondents filed & writ petiticn and the
High court was pursuaded the view that the respondents were
c:zsual werkmen who had completed 24C days of work and for
other reascns held thal discontinucnce of their services

wes not lecal and they were entitled to reinstatement. The

Aoex court held that the completion of 240 days of work does |

not under the Industrial Dispmfe Act import the‘€}ght to
regularisstion, It mersly imposes certain oklication upon
the employer st the time of terminetion cf service, It
further held that it 1s not eppropriecte to import and epply
that snology in en extended or enlargrd form. In the said
cas? ithe Apex court alsc held that since there was no

sanctionad post in existence to which the respcndents cculd

be said to have b=2en appointed, the order for their -einstat¢jl§

ment could not be upheld., It was also held that the
assignment was &an ad hoc one which anticipatedly spent

itself out and thercfore, it was difficult to enviseage for

them the status of workmen on the anolcgy of the provisions |

of the Industrial Disputes Act importinc the incidenis of

completion of 24C days work,
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33, Reference to the above decision is relevani
and meets the plea taken on behalf of the respondents th.
on completion of 240 days the applicants are entitled to
The respondents have very clearly indic
that the applicants were engaged as seasonal casual labou
on completition of theif work for which they were engaged,
their services automatically came to an end. The respondents |
have also denied thet the applicants can be termed as workmen |
under the provisions of the Industrial Disputes Act. Since

no sanctioned post is in existence, we think that it would not

be advisable to direct regulsrisation of the epplicants

against reguler posts. More so, since admittedly, the

applicants on the basis of their number of days of working
do not fulfil the eligibility for regularisation lays down.

in Awnexure CAlL and CA2 to the counter affidavit. ‘

34, On & conspectus of the discussion hereinabove, |

the C.As are devoid of merit., The pleas raised on behalf

of the applicants has been held by us to be untenable, The J

O.As are accordingly dismssed. The parties shall bear their

own costs. Such of the applicants whose services came to

an end on completion of the work of the project for which
they have been engaged but by reason of the interim order
they hgve been allcowed to continue will have no ripht to

|

continue, The interim order was subject to the decision of

the O.A and since the O,As are being dismissed, the interim i |
order if any, stands vacated., Copy of this common judgment ‘1

shall be placed on the file of éach of the O.As which have i;ﬂ
been clubbed together and have been disposed of by this
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common judgment, ,
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